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AppI icant.s. 
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Date: 6-2-1991. 

Per: Hon 'bl Mr. N. H. iingh, Administrative Momber. 

Heard Mr. K.K. Shah for the applicant and 

Mr. B.R. Kye.a for the respondents. 

Peschim 2ailway Karmachari Parishd and 37 others 

have filed this application challenjing ani  alleged 

verbal order of transfer. There is an aeplicetion for 

permission to join the aeplioa.nts in a joint 

acol ic at ion, 

-ppl iceticn for permission to join apol icants 

al iooed. 

It is undisputed that aocordin to para 2501 of 

t 	Indian I i1;ay Establishment Manual, Casual Labour 

is notliable to transfer. At the sa 	time in ara  

2508 there is provision for deputing them for duty 

awa4 from their headquarters on payment cf prescribed 

daily allowance, 

S. 	Mr. B.R. Kyada,learned counsel for the respondents 

makes the statement that no transfer order has been 

issued to the applicants and in case the movement is 

as provided for under pare 2508 of the Manual, the 

applicants shall 1-e paid L.beir dai.v al ioarce. 

') I.. ..... 



0~1 
-2- 

6. 	In riaw of thie, we admit the application 

and finally dispose it o with the direction that 

the aplicants, in case deputed for duty away from 

their headiarters, shall be eligible for the 

vided for in the 

:der as to costs. 

trative 1emher 


